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Termination of services of Magistrates by : ment of 28 new units.

the Delhi

1532. SHRI SYED AHMAD HASHM] :
SHRI KHURSHED ALAM
. KHAN :
SHRI IBRAHIM KALANIYA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

Administration

(a) whether it is a fact that the services
of three Magistrates belonging to~ Sche-
duled Castes, were terminated recently dur-
ing the probation period by the Delhi
Administration;

(b) whether any warning in writing was
issued to these Magistrates regarding their
unsatisfactory work and performance before
termination of their service; and

(¢) whether the Government propose to
consider the requests of these dismissed
persons for review of their cases ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE) : (a) Yes, Sir.

(b) Yes, Sir. The assessment of their
performance was communicated to them
in October, 1973 with the advice to show
improvement.

(¢) Representation received from them
are being examined.

TCaustic Soda Plant‘
1367. SHRI IBRAHIM KALANIYA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) by when the Caustic Soda plant pro-
ject approved by Government is likely to
commence production:

(b) the reasons for delay, if amy;

(c) the original estimated cost of the
project; and

(d) the revised cost of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)
(a) to (d). Industrial licences and letters
of intent have been issued for effecting ex-
pansion of 17 existing units and establish-
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to Questions

The schemes. are
in various stages of implementation. For
furnishing the required details, it is neces-
sary to know the specific project the Hon.
Member has in mind,

iOrders to stop payments by Sandoz (India)‘
Ltd. to their principals in Switzerland

1576. SHRI BANARSI DAS: Will the:
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether his Ministry has recently
issued orders to stop certain kind of pay-
ments being made by Sandoz (India)
Ltd, to their principals in Switzerland; and

(b) if so, what was the kind of pay-
ments involved and the circumstances which
led to the order for stopping certain pay-
ments?

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :

+ (a) and (b) M/s. Sandoz (India) Ltd. had

entered into agreement with their princi-
pals, with the approval of Government
which wag granted in August, 1963, under
which the parent company was to render
technica] assistance in the manufacture of
Glycoside and Aglycone fractions frony
Podophyllum plant grown in India. The
approved terms of foreign collaboration
inter alia provided for the payment of a
sum not exceeding Rs, 2 lakhs per annum
to be made to M/s. Sandoz Switzerland'
for rendering technical assistance for five
years when it will terminate.

Remittances proposed to be made by the
Indian subsidiary to its Principals on the
above account were stopped pending fur-
ther scrutiny of the matter.

Cost audit system in Core Industries

t1585. SHRI DEORAQ PATIL :
PROF. N. M. KAMBLE :
SHRI S. W. DHABE :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the Institute of Cost and
Works Accountants of India has advised

tTransferred from the 13th December,1974.

iTransferred from the

17tn December, 1974.
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‘the Central Government to introduce
“Cost Audit” in core industries and units
manufacturing consumer goods to check
sinflation; and

(b) if so, what is Government’s reaction
‘thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
"BRATA BARUA) : (a) and (b) The Ins-
“titute of Cost and Works Accountants of
India has suggested to the Central Govern-
~ment that more and more industries may

"be covered by the Cost Accounting Records

Rules under Section 209(1)(d) of the
Companies Act, 1956, The Government
.is considering the suggestion.

PAPERS LAID ON THE TABLE

(Temporary Restrictions on
1974

» Companies
Dividends) Rules,

THE DEPUTY MINISTER IN THE
‘MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : Sir, I beg to lay on
the Table, under sub-section (2) of section
12 of the Companies (Temporary Restric.
tion on Dividends) Act, 1974, a copy (in
English and Hindi) of the Ministry of Law,
Justice and Company Affairs (Department
of Company Affairs) Notification S. O.
No. 3126, dated the 30th November, 1974,
publishing the Companies (Temporary
Restrictions on Dividends Rules 1974,
[Placed in Library See No. LT. 8712/74]

Report of the Comptroller and Auditor
General of India, Union Government
(Commercial) 1974—-Part I—Introduction

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) ; Sir, I beg to lay
on the Table, under clause (1) of article
151 of the Constitution, a copy (in.English
and Hindi) of the Report of the Comp-
troller and Auditor-General of India,
Union Government (Commercial), 1974—
Part I—Introduction.
See No. LT—8757/74].

[Placed in Library, |
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Report of the Railyvay Convention Com-
mittee, 1973,

st s seavn (faeft) o owerer
St, § woar AT ¥ 1975-76 F
forg @rwis #7 T 9 TG A=
fire fawai qadt Y99 Afwawa afafa
1973 & wé wfgagd #1 uF ¥ha
9T 929 97X W@AT § )

REFERENCE TO ALLEGED MISUSE
OF LICENCE BY A BOMBAY FIRM
sft qdr T (IFT AR ¢
A AREA, | AGF AeAT {
AT FT &A77 JAAIGT TR FT AG
qF AT WEAYW SHA EHeEH AT
oI qFQT &7 AZAT g1 10
femeay 71 wafy @A & wfssq
9T FgF g1 @ A« 90 fag
QAT J UF I3 g AgaqU qEeEd
#7 @earares fwar ar faas =
qg g7 ar f qe@s 77 OF FH A
TFTIH ATATT A FT UF qAgEN faar
TaT AT AT IAFT F-Gfeed F a9g
¥ <rfaee T fear o Wi 99T
argAg afgsr wx famr wam) =
1967 § & #gar @ w9 4 [T
¥ e R Aade dzEE A
Fifww &7 AfFT  FeETAQ FTRE
fafree »it faaw fag ot sa& @
st owwa 7 ogEar aifw wT far
afes 70 F weT fHT I AIT
afgaes fear =ix 99 ufqass &
YT 7T TfeuieT ®rEaT &7 T
areda famge o st & fasm AL
Iq T AgHq F WHIT 9T AT
TifqgeeT gAY 3W F HRI TR
fpar a7, 2Fwerse AT F maw
F favg zasr sa% wiiwe fwar aur )
9T @o dYo AEo ¥ THF ATA &L QL
TH A 7 WA I F % FEr fF
wAr WERA A WA T AT [



